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RAJYA SABHA
Wednesday, the 4" August, 2021/13 Shravana, 1943 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

OATH OR AFFIRMATION

Shri Jawhar Sircar (West Bengal)

PAPERS LAID ON THE TABLE

Reports and Accounts (2016-17 and 2017-18) of the Rajiv Gandhi National Aviation
University, Amethi, Uttar Pradesh and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; and THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, on behalf of General (Retd.) V.K. Singh, | lay on the
Table, a copy each (in English and Hindi) of the following papers:—

(i) (&) Annual Report and Accounts of the Rajiv Gandhi National Aviation
University, Amethi, Uttar Pradesh, for the year 2016-17, together
with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
(c) Statement giving reasons for the delay in laying the papers
mentioned at (&) above. [Placed in Library. See No. L.T. 4412/17/21]

(i) (a) Annual Report and Accounts of the Rajiv Gandhi National Aviation
University, Amethi, Uttar Pradesh, for the year 2017-18, together
with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
(c) Statement giving reasons for the delay in laying the papers
mentioned at (@) above. [Placed in Library. See No. L.T. 4759/17/21]
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Notifications of the Ministry of Home Affairs

Reports and Accounts (2019-20) of the Delhi Police Housing Corporation
Limited, New Delhi and the Coalition for Disaster Resilient Infrastructure,
New Delhi and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Nityanand Rai, | lay on the
Table—
[. (i) A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.

S.0. 1050 dated the 4™ March, 2021, specifying certain rights mentioned
therein, to which an Overseas Citizen of India Cardholder shall be entitled to
under sub-section (3) of Section 7B of the Citizenship Act, 1955, along with
delay statement. [Placed in Library. SeeNo. L.T. 4349/17/21]

(i) A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.

G.S.R. 391 (E), dated the 7™ June, 2021, publishing the Ministry of Home
Affairs, National Investigation Agency Ministerial Cadre Group ‘B’ posts
(Senior Private Secretary, Section Officer/Office Superintendent, Assistant,
Stenographer Grade-1 and Accountant) Recruitment Rules, 2021, under

Section 26 of National Investigation Act, 2008. [Placed in Library. See No. L.T.
4377/17/21]

A copy each (in English and Hindi) of the following papers:—

(H(a) Thirteenth Annual Report and Accounts of the Delhi Police Housing
Corporation Limited, New Delhi, for the year 2019-20, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013

(b) Statement giving reasons for the delay in laying the papers
mentioned at (&) above. [Placed in Library. See No. L.T. 4376/17/21]

(inCa)  Annual Report and Accounts of the Coalition for Disaster Resilient
Infrastructure, New Delhi, for the year 2019-20, together with the
Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Coalition.
(©) Statement giving reasons for the delay in laying the papers
mentioned at (&) above. [Placed in Library. See No. L.T. 4491/17/21]
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Report and Accounts (2019-20) of NSFDC, Delhi and related papers

SHRI'V. MURALEEDHARAN: Sir, on behalf of Shri A. Narayanaswamy, | lay on the
Table, under sub-section (1) (b) of Section 394 of the Companies Act, 2013, a
copy each (in English and Hindi) of the following papers:—

(a) Thirty-first Annual Report and Accounts of the National Scheduled
Castes Finance and Development Corporation (NSFDC), Delhi,
for the year 2019-20, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 4499/17/21]
...(Interruptions)....

I Notification of the Ministry of Housing and Urban Affairs
Il Reports and Accounts (2019-20) of HPL, New Delhi and
CGEWHO, New Delhi and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Kaushal Kishore, | lay on the
Table—

l. A copy (in English and Hindi) of the Ministry of Housing and Urban
Affairs, Notification No. G.S.R. 471 (E), dated the 6™ July, 2021, notifying the pre-
determined rates of premium chargeable for different uses/locations as mentioned

therein, for the year 2020-21, under Section 58 of the Delhi Development Act, 1957.
[Placed in Library. SeeNo. L.T. 4565/17/21]

Il. (i)(1) A copy each (in English and Hindi) of the following papers under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Sixty-seventh Annual Report and Accounts of the Hindustan Prefab
Limited (HPL), New Delhi, for the year 2019-20, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.
(b) Review by Government on the working of the above Company.
(2) Statement (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above. [Placed in Library. See No. L.T. 4266/17/21]
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(i) A copy each (in English and Hindi) of the following papers:—

(a) Thirtieth Annual Report and Accounts of the Central Government
Employees Welfare Housing Organisation (CGEWHO), New Delhi,
for the year 2019-20, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Organisation.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (&) above. [Placed in Library. See No. L.T. 4564/17/21]

...(Interruptions)...

l. Assessment Report (2019-20) of the Department of Official Language,
Ministry of Home Affairs

Il Report and Accounts (2019-20) of REPCO BANK, Chennai and related
papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Ajay Kumar, | lay on the Table, a
copy each (in English and Hindi) of the following papers:
|. Fifty-first Annual Assessment Report of the Department of Official
Language, Ministry of Home Affairs, regarding Programme for
accelerating the spread and development of Hindi and its progressive use
for various official purposes of the Union and its implementation, for the
year 2019-20. [Placed in Library. See No. L.T. 4760/17/21]

Il. (a) Fifty-first Annual Report and Accounts of the Repatriates Co-

operative Finance and Development Bank Limited (REPCO
BANK), Chennai, for the year 2019-20, together with the Auditor’s
Report on the Accounts.

(b) Review by Government on the working of the above Bank.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (&) above.[Placed in Library. See No. L.T. 4500/17/21]

...(Interruptions)...

Report and Accounts (2019-20) of RCI, New Delhi and related papers

SHRI V. MURALEEDHARAN?: Sir, on behalf of Sushri Pratima Bhoumik, | lay on the
Table, a copy each (in English and Hindi) of the following papers:—
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(a) Thirty-third Annual Report and Accounts of the Rehabilitation
Council of India (RCI), New Delhi, for the year 2019-20, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (&) above. [Placed in Library. See No. L.T. 4505/17/21]

...(Interruptions)...

SHRI K.C. VENUGOPAL: Sir, thisis ... "

MR. CHAIRMAN: Please, please. ...(Interruptions)... This is not going on record.
...(Interruptions)... This is not going on record. ... (Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, ...

MR. CHAIRMAN: Let me complete. ... (Interruptions)... Messages from Lok Sabha.
...(Interruptions)... Let me complete. ... (Interruptions)...

SHRI ANAND SHARMA: Sir, ...

MR. CHAIRMAN: What is the point of order?

SHRI ANAND SHARMA: Sir, the rules clearly say that the Papers will be laid by the
concerned Minister. Only when a specific permission is taken, another colleague or
the Minister for Parliamentary Affairs shall lay the Papers. Now the Ministers are
present, this thing ... ...(Interruptions)... Whatever it is. Those Ministers who are
present here, they should not be given this luxury of not laying the Papers.
...(Interruptions)... This is disrespecting the House. ...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... Mr. Venugopal, please. This is not
the way. ...(Interruptions)... You have to advise your Members. ... (Interruptions)...
You can go through the minutes. The Chair has allowed the Parliamentary Affairs
Minister to lay the Papers mentioned against the names of other Ministers because of
the Covid situation. ...(Interruptions)... That has been announced.
...(Interruptions)... What is happening to you all? ... (Interruptions)...

* Not recorded.
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AN HON. MEMBER: Everyone is coming. ...(Interruptions)...

MR. CHAIRMAN: You are not supposed to comment on this. Your leader has
brought it to my notice. Leave it there. Don't stretch it too much. It has been
already mentioned in the bulletin also. Messages from Lok Sabha, the Secretary
General.

MESSAGES FROM LOK SABHA

() The Essential Defence Services Bill, 2021
(1) The Tribunals Reforms Bill, 2021

SECRETARY-GENERAL: Sir, | have to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

0
"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, | am directed to enclose the Essential Defence Services
Bill, 2021, as passed by Lok Sabha at its sitting held on the 3" August, 2021."

an
"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, | am directed to enclose the Tribunals Reforms Bill, 2021,
as passed by Lok Sabha at its sitting held on the 3" August, 2021."
Sir, I lay a copy each of the Bills on the Table.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON TRANSPORT, TOURISM AND CULTURE

MR. CHAIRMAN: Reports of the Department-Related Parliamentary Standing
Committee on Transport, Tourism and Culture, Shri T.G. Venkatesh.

SHRI T.G. VENKATESH (Andhra Pradesh): Respected Chairman, Sir, today, our
Committee’s ...

MR. CHAIRMAN: You must be happy. ...(Interruptions)... Please, please.
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SHRI T. G. VENKATESH: Sir, | present the following Reports (in English and Hindi)
of the Department-related Parliamentary Standing Committee on Transport, Tourism
and Culture:-

(i) Two Hundred Ninety Ninth Report on the ‘Action Taken by the Government on
the Recommendations/Observations of the Committee contained in its Two
Hundred Eighty Ninth Report on Demands for Grants (2021-22) of Ministry of
Culture’; and

(ii) Three Hundredth Report on ‘Promotion of Infrastructure in India’s Maritime
Sector’.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON CHEMICALS AND FERTILIZERS

N o o Re IR (SR IS AEIed, H I vy Rier iR srsie
IR () 99, 2021 & Ay H foweT G9iea e iR SdRe ddE
Ay il 9T & dg9d gfided &1 U Ui (IS a1 iRl /) 991 yed W
YT g

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON EXTERNAL AFFAIRS

SHRI SWAPAN DASGUPTA (Nominated): Sir, | lay on the Table, a copy (in English
and Hindi) of the Statement showing Further Action Taken by the Government on the
Observations/Recommendations contained in the Fifth Report of the Committee on
External Affairs on the replies to the Observations/Recommendations contained in its
First Report on the ‘Demands for Grants of the Ministry of External Affairs for the year
2019-20°.

REPORTS OF THE COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES

st M1 S FEIHT (SR USY) : JE1G Y, H 3 [T a1l & hodno) Heell FAfd
& FfelRad gfcrde=1l &1 Ueh-Tab Tfcr (sl qorT fawal #) |1 Ue e U= G -
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(i)
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fIe]d w3Te ¥ dfgd gagadRy faffce # ISR | o fUss avl &
gf e 9 &= & oI 91 S9d ®edor & v fhy 17 Uy el
GHfT & ggd ufaed (wsdl dle | | sidfasxe wqfeal/ RieiRen w
WHR §RI BI T3 HRATs & Aae H FHART (2021-22) ST A1GT ufrde;

1T WATer W WA " 1 faermerd/ Tared fqemery sk dired Thall/ T -
Aferedt Tpal H Jaer 3R ISR 4 o [ auil &1 giai~eed ure - &
Ty fohT Ty SR Hejell AT & gax Ufded (FFEdl Al |HN) H il
TR/ RBIRE IR AREBR §RT Bl TS BRdls & dag H AMRT (2021-22)
BT &¥41 ufrded; iR

AR 3R SRP HATT I Gefed  '\9Fd Bicagey  fafics
(V.U%.Uel.) | ISR H 31 fUes aif &1 afaiieed ured &)= & forg qen
ITd HedTul & forv fohw 70 Iy Aeet AT & gigd ufide (F3Edl did
[N H IAfIe FHRHI/ BRI TR ARGR §RT B g BRaATs & a8 H
AR (2021-22) BT IREST Ufdg|

STATEMENTS BY MINISTERS

Status of implementation of recommendations/observations contained in the First and

Sixth Reports of the Department-related Parliamentary Standing Committee on Social

Justice and Empowerment

AMIfoId IR 3R SRreIRaT w3 @1 dRs $AR): Heled, H (=eiRad & ddg |

dhed HYT Yol YR NI d] g’f:-

Q)

Q)

MR.

HATTES =T AR FfABTRET fHTT, ARTRTS =13 3R SAfIBTRTT HATTT Dl
3IaT | (2019-20) & Hag H fG9HT Heferd AMISTh =Ry 3R AferepriRar
el Faary @l AR & ygel ufded | sidfde RywriRen/qqReal &
DI B R

HHATTS =T 3R ATABTRET [T, ARTRTS =1 3R SAIBTRTT HATTT Dl
IaTT | (2020-21) & Hag H fG9HT Feferd AMISTh =Ry 3R AferepriRar
el ey il |k & wo fiaed d siafde RwiRer/agikhal &
ST DI AR

CHAIRMAN:: Shri Hardeep Singh Puri. ...(Interruptions)... Please.

...(Interruptions)... This is totally unacceptable. ... (Interruptions)...
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Status of implementation of recommendations/observations contained in the Third
Report of the Department-related Parliamentary Standing Committee on Urban
Development

THE MINISTER OF PETROLEUM AND NATURAL GAS; AND THE MINISTER OF
HOUSING AND URBAN AFFAIRS (SHRI HARDEEP SINGH PURI): Sir, | lay a
statement regarding Status of implementation of recommendations/observations
contained in the Third Report of the Department-related Parliamentary Standing
Committee on Urban Development on Demands for Grants (2019-20) pertaining to
the Ministry of Housing and Urban Affairs.

...(Interruptions)....

MR. CHAIRMAN: They were noting his presence and praising his presence. Why are
you bothered? Shri Faggansingh Kulaste.

Status of implementation of recommendations/observations contained in the
Eighteenth and Twentieth Reports of the Department-related Parliamentary Standing
Committee on Coal and Steel

ST WA | IS H3Al; AT UTHIOT A< §3e | o9 #3413 BHERiE
FoIw): Fe15d, H Fr=ifeiRad & day # fqa<or 991 ged o= e §:-

() S HATAT DI AIST AN (2021-22) & Hag H [GHNT HefEd DI 3R
ST Aol AEeTY AT AT & soRed Ufades § sidfase e/ aqgieal &
BRI DI [RAfTI

(i) ST AT & Y H 'S8 3R @I ®l Ug IR ST AT TP &HdT
ST & fAerRT IR faurT & B 8ik swTd dee Gy Wl afifa &
14 Tfcrae | Sffaee BRI/ FRAAT & I B R

Status of implementation of recommendations/observations contained in the Two
Hundred and Twenty-eighth Report of the Department-related Parliamentary
Standing Committee on Home Affairs

Te WAe™ 3 g W ¢t P mn): 9y, | - faee # favrs g3 aramand @
I & g o= S 41 qr59d ufcrda | sidfdee Rw1Rel/aqRhdl R WRER §RI
DI IS BRATs b G99 H 9N T T8 B ddell Aqarg Wil 9 & g1 4l
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3rgTedd Ufcrdes # Jffdase RABIRE/Fgfhal & Hraad- o) AT & dd9 H Th

dthad HHT YCof U XY _Eg\.rl

Status of implementation of recommendations/observations contained in the Two
Hundred and Twenty-fourth Report of the Department-related Parliamentary Standing
Committee on Home Affairs

Te W31 | T A3 (31 3T PUR) : HEIGY, H I8 HATCrT &l 3T AN (2020-
21) & Heg H AHNT G T8 SR Aedl S9eiy WR 9T & &1 9l i
frde H i RwIReN/FYRAAT & Braadd B AT & Hag H Y ached qHT

Jeol IR R g

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. CHAIRMAN: | have to inform Members that the Business Advisory Committee,
in its meeting held on the 3 of August, 2021, has allotted time for Government
Legislative and Other Business as follows:-

Business Time allotted
1. Statutory Resolution seeking disapproval of the

Tribunal Reforms (Rationalisation and Conditions of

Service) Ordinance, 2021 (No. 2 of 2021)

promulgated by the President of India on 4" April,

2021 admitted in the names of Shri Shaktisinh Gohil,

Shri Elamaram Kareem, Dr. V. Sivadasan, Three Hours
Shri Binoy Viswam and Shri Derek O'Brien. (to be discussed
2. Consideration and passing of the Tribunal Reforms together)

Bill, 2021, after it is passed by Lok Sabha - 7o
replace an Ordinance

3. Consideration and passing of the following Bills, as
passed by Lok Sabha:-
(i) The Airports Economic Regulatory Two Hours
Authority of India (Amendment) Bill, 2021.
(i) The General Insurance Business Four Hours

(Nationalisation) Amendment Bill, 2021.
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4. Consideration and passing of the following Bills:-
(i) The Deposit Insurance and Credit Guarantee
Corporation (Amendment) Bill, 2021. Two hours
(i) The Constitution (Scheduled Tribes) Order
Amendment Bill, 2021. One hour
(i) The Limited Liability Partnership (Amendment)
Bill, 2021. Two hours
5. Consideration and passing of the Central Universities Two hours

(Amendment) Bill, 2021, after its introduction.

6. Motion for annulment of Notification No.G.S.R. One hour

139(E), dated the 25" of February, 2021, publishing
the Information Technology (Intermediary Guidelines
and Digital Media Ethics Code) Rules, 2021, issued
under clause (z), (zg) of sub-section (2) of Section
87 of the Information Technology Act, 2000, and laid
on the Table of the Rajya Sabha on the 25" of March,
2021, admitted in the names of Shri Binoy Viswam
and Shri M.V. Shreyams Kumar.

WITHDRAWAL OF MEMBERS

MR. CHAIRMAN: Hon. Members, | have to inform that yesterday during the Business
Advisory Committee Meeting, after allocating time for this, | have given certain
suggestions. | would also like to inform you that | have also received notices under
Rule 267. One is about farmers' agitation by Prof. Ram Gopal Yadav, Shri
Vishambhar Prasad Nishad and Dr. V. Sivadasan. ...(Interruptions)...

SHRI DEEPENDER SINGH HOODA (Haryana): We have also given notice.
...(Interruptions). ..

MR. CHAIRMAN: | am just coming to that. You had given it yesterday.
...(Interruptions)... And then | have gone through it; it is an on-going issue, but an

11
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important one. So, that is being admitted for discussion under other provision.
Farmers' agitation ... (Interruptions)... You cannot ask like this. ... (Interruptions)... |
am trying to dispose of one after another. ...(Interruptions)... If you want all these
notices to be disposed of, notices of Dr. V. Sivadasan, Shri Sukhendu Sekhar Ray,
Shri Mallikarjun Kharge, Shri K.C. Venugopal, Shri Elamaram Kareem and Shri Binoy
Viswam are not admitted. Now, there is an agreement on farmers' agitation and also
about price rise and economic situation. ...(Interruptions)... The Government has
also expressed its wilingness to discuss it. ...(Interruptions)... Let's discuss
farmers' issue; let's discuss economic situation, price rise and other issues. This is
not the way; please go back to your seats. ...(Interruptions)... Please go back to
your seats. ...(Interruptions)... All these Members who are in the Well of the House
with placards, all of them are named. ...(Interruptions)... Under Rule 255, | direct
these Members, who are in the Well of the House, to go back to their seats.
...(Interruptions)... Otherwise, you are named and you are suspended for the day.
...(Interruptions)... This is the decision of the Chair. ...(Interruptions)... Please
obey the Chair and go back. ...(Interruptions)... This is not going on record.
...(Interruptions)... Whoever is in the Well, disobeying the Chair and then raising the
placards, they are all asked to leave the House under Rule 255. ... (Interruptions)...
You know if you disobey this, what will happen! You know it; | needn't tell this.
...(Interruptions)... The Secretariat will give the list. ... (Interruptions)... The House
is adjourned to meet at 2.00 p.m.

The House then adjourned at fourteen minutes past eleven of the clock.

The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN /n the Chair

GOVERNMENT BILLS
The Limited Liability Partnership (Amendment) Bill, 2021

MR. DEPUTY CHAIRMAN: The Limited Liability Partnership (Amendment) Bill,
2021...(Interruptions)... AT ASHIYT, H MU 3TRIY HR IET § fb MY T
3T 37U HITH R a9 SRi| - ... (@dHH)... AT IIRAT A18d F 9gd WK
ST S Bl ... HYAT WHTSH PR 8IS H, dof § U] UG 7 By, Sl
AL ATERYT & &l 235 & RIATH Bl ...(ddYT)... Please go back to your seats.

...(Interruptions)... Please go back to your seats. ...(Interruptions)... Hon.




[4 August, 2021]

Members, please go back to your seats. ...(Interruptions)... Persons, who are
standing with placards, please go back to your seats. ...(Interruptions)... Please go
back to your seats. ... (Interruptions)... Persons standing in the Well with placards,
please go back to your seats. ...(Interruptions)... Again | urge you, please go back
to your seats. ...(Interruptions)... The Limited Liability Partnership (Amendment)
Bill, 2021...(Interruptions)... Shrimati Nirmala Sitharaman to move the motion for
consideration of the Limited Liability Partnership (Amendment) Bill, 2021.
...(Interruptions)...

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN) : Sir, | move:
That the Bill to amend the Limited Liability Partnership Act, 2008, be taken into
consideration.
The question was proposed.

MR. DEPUTY CHAIRMAN: Motion moved. Any Member desiring to speak may do so
after which the Minister will reply. ... (Interruptions)... Shri Sujeet Kumar.

SHRI SUJEET KUMAR (Odisha): Sir, the LLP has been a very popular structure
across the globe including in our country for corporate entities in the service sector,
for entities in the MSME sector and particularly for the startups. ... (Interruptions)...

$ft SuMHMRT: AT goild AR SN, % 3md & &t 919 Rare W <71 72T 2
...(STTET)...

SHRI SUJEET KUMAR: The Amendments are in the right direction and are
subsequent to a comprehensive review. So, we support the Bill. At the outset, |
would like to compliment the Government and the hon. Minister for de-criminalising
12 compoundable offences where there is no intent to defraud or where it is not
against the public interest. ...(Interruptions)... 1 think this will help law-abiding
LLPs, particularly in the MSME sector. ... (Interruptions)... It will also foster Ease of
Doing Business in the MSMEs. ... (Interruptions)... And, the other notable feature of
the Amendment is that the maximum punishment has been increased from two years
to five years. ...(Interruptions)... The LLPs which have an intent to defraud the
creditors, | think, this will work as a deterrent for LLPs with bad intentions.
...(Interruptions).... Now, there is a clear distinction between honest LLPs and
LLPs with bad intentions. ...(Interruptions)... Most importantly, | think, this will

13
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decongest our overcrowded criminal justice system. ... (Interruptions)... Pendency
in our courts is one of the key reasons for our being at the bottom in the Ease of
Doing Business ranking. So, | think, this measure particularly will greatly help in
improving our Ease of Doing Business, which is part of generating more jobs, which is
part of helping the MSMEs, which will boost employment and also increase our GDP.
...(Interruptions)...

The second most notable feature of the Amendment Bill is to come up with
something called 'small LLPs'. If we can have small companies, why can't we have
small LLPs? ... (Interruptions)... So, | would like to thank the hon. Finance Minister
for bringing in this concept of small LLPs because as | said, mostly, startups go for
the LLP structure. ...(Interruptions)... So, small LLPs require less regulation. They
have less penalty and less regulatory hassles. So, this will definitely encourage the
startup ecosystem in our country and significantly help in creating more
entrepreneurs, creating more jobs and again boosting the employment.
...(Interruptions)...

To conclude, | would say that this Bill is in the right direction. It will help the
LLPs become more transparent, of course, with greater oversight. It is in the nation's
interest. | think, the amendment will make LLP a further more attractive vehicle for
startups and entities in the service sector. ...(Interruptions)... | have just one
request to make to the hon. Minister. Income tax for corporate sector has been
reduced from 30 to 25 per cent. | request the Minister to give the same treatment to
the LLPs. Of course, for the startups, there is reduced income tax but kindly see if it
can be extended to LLPs generally. ...(Interruptions)...l think, a larger number of
MSMEs, who are non-startups, are also registered as LLPs. It will greatly help the
LLPs generally and help in improving the economy of the country.
...(Interruptions)... In the end, | would say that we welcome the Bill as it is in the
right direction. Thank you.

DR. BANDA PRAKASH (Telangana): Respected Deputy Chairman, Sir, | thank you
for giving me the opportunity to speak on the Limited Liability Partnership
(Amendment) Bill, 2021. ...(Interruptions)... Sir, this Act provides for regulation of
limited liability partnership. ...(Interruptions)... An LLP is an alternative corporate
body to traditional partnership firms. ...(Interruptions)... Under the LLP, a partner's
liabilities are limited to their investments in the business.

The Bill converts certain offences into civil defaults and changes the nature of
punishment for these offences. ...(Interruptions)... It defines the small LLP.
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...(Interruptions)... It provides for appointment of certain adjudicating officer. The
Government of India has constituted a Committee ... (Interruptions)...

At IYQUTITA: S ST Gl ¥E 2, ST WD SIThN 3T Bl 235 BT violation BN I&
g, U el 235 BT violation T HN|

DR. BANDA PRAKASH: Certain  offences have been decriminalized.
...(Interruptions)... Change of name of LLP. ... (Interruptions)...

$ SYHTIRT: AR IR (98 gal, 39 4Ie SR placard SR &S &, $Udl
31T YT 1 B 31T e 235 B violation B I B

DR. BANDA PRAKASH: The Bill provides for formation of... ...(Interruptions)... Even
though this Bill ... (Interruptions)... there are some limitations. ...(Interruptions)...
Any act of the partners without other partner may bind the LLP. ... (Interruptions)...
LLP cannot raise money from the public. Secondly, angel investors and venture
capital firms generally prefer not to invest in LLPs. ...(Interruptions)... With these
words, while supporting the Bill, | conclude my speech. Thank you.

DR. M. THAMBIDURAI (Tamil Nadu): Mr. Deputy Chairman, Sir, | thank you for
giving me the opportunity to participate in the discussion on the Limited Liability
Partnership (Amendment) Bill, 2021. ... (Interruptions)... Sir, | congratulate the hon.
Prime Minister and the Finance Minister for having brought this amendment. The
Limited Liability Partnership (Amendment) Bill, 2021 is a welcome Bill.
...(Interruptions)...

Sir, you know very well the economic situation of the country at present.
...(Interruptions)... Priority must be to start more industries and give employment
opportunities. ... (Interruptions)... What this Government is doing is appreciable.
...(Interruptions)... Sir, there are so many problems, which the partnership
companies are facing, and, that is why they are suffering. ... (Interruptions)... After
getting to know their feelings, the Government has come forward with this
amendment. ...(Interruptions)...  Because of this, one key change would be
restricting the number of LLPs in which one can be a designated partner. Right now,
there is no such limit. The other big change is lifting the corporate veil on LLPs.
...(Interruptions)... They will have to disclose the financial beneficiary.
...(Interruptions)... It will boost the Ease of Doing Business for many start ups who
prefer the LLP model. Sir, the impact of the proposed amendments is this.
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...(Interruptions)...The changes will have a positive impact on the functioning and
operational efficiency of LLPs as powers of key commercial and management
decisions vest with the designated partner. ...(Interruptions)...Because of the
efforts made by the hon. Prime Minister and the Finance Minister, we are hoping that
more industries will come up, especially partnership... ... (Interruptions)...Therefore,
| once again support the Bill. ...(Interruptions)...

SHRI VENKATARAMANA RAO MOPIDEVI (Andhra Pradesh): Thank you, Sir, for
giving me the opportunity to participate in the discussion on the Limited Liability
Partnership (Amendment) Bill, 2021. ... (Interruptions)...At the outset, | would like
to state that we fully support the Bill as it decriminalises minor offences and promotes
Ease of Doing Business. ...(Interruptions)... It is of utmost importance for our State
of Andhra Pradesh as despite losing the highly-developed cyber hub of Hyderabad to
the bifurcation of the State, Andhra Pradesh still ranks first among all the States in
India on the sub-national Ease of Doing Business ranking by the NITI Aayog.
...(Interruptions)...The Business Reforms Action Plan, 2019 contains a list of 80
reforms in which Andhra Pradesh has achieved 100 per cent compliance.
...(Interruptions)...It shows our Chief Minister, Shri Y.S. Jagan Mohan Reddy's
commitment to make Andhra Pradesh most sought-after investment destination in
India. ...(Interruptions)...LLP is a hybrid model of partnership and limited liability
firms with flexibility around management and ownership. ...(Interruptions)...Ilt has
advantages of being a body corporate but allows smaller entrepreneurs...
...(Interruptions)...

Sir, decriminalisation of 12 minor offences related to non-compliance is now to
be converted into civil offences and to be shifted to an in-house adjudication
mechanism for resolution. ... (Interruptions)...This is a very positive development as
it allows disputes to be nipped in the bud and not add more caseload to the judiciary
and also saves resources of the Government that it would have to spend on litigation
fees. ...(Interruptions)...

This Bill promises to be a boost to the startup ecosystem by letting LLPs with a
turnover of Rs. 5 to 50 crores to opt for the small LLP structures. ... (Interruptions)...
This enhanced threshold will allow for more firms to avail the benefits of operating as
LLP and will ease the post-pandemic stress of firms. ... (Interruptions)...

The Committee appointed by the Ministry of Corporate Affairs that submitted
its report in January, 2021 also recommended that LLPs be allowed to issue debt
securities like non-convertible debentures regulated by either SEBI or RBI.
...(Interruptions)...This can allow a lot more money to flow into infrastructure as in
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India because of regulatory reasons, several projects are executed by Special
Purpose Vehicles in the form of LLP. ...(Interruptions)...Entities under the
Companies Act were enjoying the prescribed standard accounting practices, which
will now also be available to those operating under the companies.
...(Interruptions)...The simpler rules we make, the more we encourage people
aspiring to operate small businesses to convert their entities into body corporate.
..(Interruptions).. This encourages formalization of the economy and will increase our
tax base. ...(Interruptions)... | applaud the Government for their consistent efforts to
streamline our business environment on a continuous basis. ... (Interruptions)...

SHRI JOHN BRITTAS (Kerala): Sir, | stand to oppose the Bill. ... (Interruptions)...

it ST : i, 31U favg WR died, I Rbis IR TG ....(QEET)... 3 Rad
S S1SCH| ... (IIHT)... ST, @ISl ... (FdEL)...

SHRI'JOHN BRITTAS: Sir, | stand to oppose the Bill. ... (Interruptions)...

N SUUT : IR 3T 399 AT UR e, 9t Rebls IR ST, otherwise Rdbis
R 8] ST ... (L. .

it S g18eH 9%, Oy W El Bl ...@ag)... [Ty W 81 ..(@9g™)...  Sir, |

want to speak on this Bill. ... (Interruptions)... Please allow me. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak on the subject. ...(Interruptions)... If you
speak on the subject only then will it be recorded. ...(Interruptions)... Please
speak. ...(Interruptions)...

SHRI JOHN BRITTAS: Yes, Sir. ...(Interruptions)... Why don't you allow me?
...(Interruptions)... You should allow me. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak. ...(Interruptions)...

SHRI JOHN BRITTAS: | am speaking, Sir. ...(Interruptions)...  Sir, this
Government has finished off the companies. ... (Interruptions)... Now they are going
to finish off the LLPs. They are finishing off the country ... (Interruptions)...”

* Not recorded.
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MR. DEPUTY CHAIRMAN: No, you are not speaking on the subject.
...(Interruptions)... Prof. Ram Gopal Yadav. ...(Interruptions)... Prof. Ram Gopal
Yadav. ...(Interruptions)... Shri Ram Nath Thakur. ...(Interruptions)... Hon.
Members, if you are not speaking on the subject which is being discussed under Rule
240 you will not be allowed, your speech will not be recorded. ... (Interruptions)...

st M T SR (ER) : Suwvid Jeied, H 9 O &1 w9els &var g
..(TALT)... 1S B TR ol DI GTHR Urd 99 fha1 TAT R ...(GEH)... S GH
IR A T 2l ...@aE)... § 39 9 &1 99T AT 8 ... (aET). .

MR. DEPUTY CHAIRMAN: Dr. Fauzia Khan. ...(Interruptions)... Not there.
...(Interruptions)... Shri Kanakamedala Ravindra Kumar.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, the Bill provides
for the formation of LLPs. ...(Interruptions)... There is a provision for standard
accounting... (Interruptions)... The Central Government will prescribe the
LLPs...(Interruptions)... There is a provision for imprisonment in case of fraud.
...(Interruptions)... Compounding of offences is there. ...(Interruptions)... It also
has a provision for establishment of special courts. ...(Interruptions)... By virtue of
these Amendments, this will come into effect... (Interruptions)... The Limited Liability
Partnership Act was of 2008...(Interruptions)... It could not generate much
response. ...(Interruptions)... By virtue of these amendments, it will come into
effect. ...(Interruptions)... Therefore, | support this Bill. | welcome this Bill. | am
supporting this Bill. Thank you, Sir.

st SuwuMfd ) Rl SR [T . (@EHTH). . HUT 37T Feolde, The Limited
Liability Partnership (Amendment) Bill, 2021 TR &I dlei, T4l Ma®! 91 Rbls =)

SITQT ... (TGET). .

Mt gEler AR T (T o & o)) - STeuTdf wEIey, ¥ 8 der
FTEdT § 1% A Sl The Limited Liability Partnership (Amendment) Bill, 2021 &Y &, 39
Q=T |- 2 1Y € .. @A), .. SN 997 |- 99! foarei a1, (@@ ae ). .

St Sy 319 S ATy W AE 91l I8 B ... (@aUH)... B 240 B A& DT
970 RPIS IR &1 S IET B ...(QGEH).... 31T 39 997 R &1 91t 72 2 ... )...
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it SgUTaf : &N S 6. | L (EGEE). .

SHRI G.K. VASAN (Tamil Nadu): Sir, this is an important Bill. ... (Interruptions)...
It is the need of the hour. ...(Interruptions)... The Opposition is making din in the
House. ...(Interruptions)... | will give my suggestion in writing to the hon. Minister.

SHRIMATI NIRMALA SITHARAMAN: Sir, | thank Shri Sujeet Kumar, Dr. Banda
Prakash, Dr. M. Thambidurai, Shri Venkataramana Rao Mopidevi, Shri Ram Nath
Thakur, Shri Kanakamedala Ravindra Kumar, Shri Sushil Kumar Gupta, Shri G.K.
Vasan and Shri John Brittas for talking on the Bill and giving a lot of thoughts.

...(Interruptions)... | really appreciate the Members who supported us.
...(Interruptions)... Most of them...(Interruptions)... In fact, all of them have
supported the Bill. ...(Interruptions)... Itis a very timely Bill. ... (Interruptions)... It

will help the Startups. ... (Interruptions)... It will also help a lot of the limited liability
partnerships which are professionals. ... (Interruptions)... Chartered accountants,
cost accountants... (Interruptions)... All of them will be benefited by Ease of Doing
Business. It will also help them by removing the criminality which is the most
important aspect for Ease of Doing Business. ...(Interruptions)... Sir, because of
the environment, | am not getting into the details. ... (Interruptions)... Certainly, it is
going to bring a lot more positivity in the LLP ecosystem. ...(Interruptions)... Cost
accountants and chartered accountants will immensely benefit. ... (Interruptions)...
So will the startups. ...(Interruptions)... So, | would appeal to the entire House to
support this Bill, take it into consideration and pass it. ... (Interruptions)....

MR. DEPUTY CHAIRMAN: The question is:

"That the Limited Liability Partnership (Amendment) Bill, 2021 be taken into
consideration."
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill. ... (Interruptions)...

* Not recorded.
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Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Clause 3. In Clause 3, there is one Amendment
(No.1) by Shrimati Nirmala Sitharaman.

CLAUSE 3 -- AMENDMENT OF SECTION 2
SHRIMATI NIRMALA SITHARAMAN: Sir, | move:
(1)  That at page 2, lines 9 to 12, be deleted.
The question was put and the motion was adopted.
Clause 3, as amended, was added to the Bill.

Clauses 4 to 26 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Clause 27. In Clause 27, there are two
Amendments; Amendments (Nos.2 and 3) by Shrimati Nirmala Sitharaman.

CLAUSE 27 -- AMENDMENT OF SECTION 79
SHRIMATI NIRMALA SITHARAMAN: Sir, | move:

(2) That at page 10, lines 43 to 47, be deleted.
(3) That at page 11, lines 1to 4, be deleted.

The question was put and the motion was adopted.
Clause 27, as amended, was added to the Bill.

sft SUWUMRT : 9 H G BB 3MY 'No' el B Ahd| ...&FHH)... IR AT
division TTEd &, AT 3741 I WX 8T, H division o foTY TR Bl ...(caem)...

Clauses 28 and 29 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Shrimati Nirmala Sitharaman to move that the Bill,
as amended, be passed.
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SHRIMATI NIRMALA SITHARAMAN: Sir, | move:
"That the Bill, as amended, be passed."
The question was put and the motion was adopted.
The Deposit Insurance and Credit Guarantee Corporation (Amendment) Bill, 2021

MR. DEPUTY CHAIRMAN: Now, the Deposit Insurance and Credit Guarantee
Corporation (Amendment) Bill, 2021. Shrimati Nirmala Sitharaman to move a motion
for consideration of the Deposit Insurance and Credit Guarantee Corporation
(Amendment) Bill, 2021.

SHRIMATI NIRMALA SITHARAMAN: Sir, | rise to move:

"That the Bill further to amend the Deposit Insurance and Credit Guarantee
Corporation Act, 1961, be taken into consideration."

The question was proposed.

MR. DEPUTY CHAIRMAN: Any Member desirous to speak may do so.
...(Interruptions)... Afterwards, the Minister will reply. ...(Interruptions)... Mr.
Deepender Hooda. ... (Interruptions)...

sft STMUTRT : 3T Fad vy W) I FHd &l ...(@aHF)... 319 the Deposit
Insurance and Credit Guarantee Corporation (Amendment) Bill, 2021 WX dIfeTq|
..(TAU).. 3T Tl 240 P A8 199 BT violation B T Tl ...(FIdYT)... It is not

allowed. It is not going on record. ... (Interruptions)... SI. A YA D ...(AGHT)...
Rt S1. 3R U B! 91 RS U= SN ... (G ). .

DR. AMAR PATNAIK (Odisha): Sir, | stand to support the Bill because it is one of the
outstanding attempts at saving the small depositors' interest. ... (Interruptions)...

* Not recorded.
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it SYRHTIL : RI% ST, IR YSHIS Sl Bl 91 RS R ST B ..(GEH)...

DR. AMAR PATNAIK: In fact, compared to the global deposits, 80 per cent of all
deposits are covered but in this particular Bill, because of this Bill, 98.3 per cent of all
deposits are covered and 50.9 per cent of all deposit incomes of value compared to
20-30 per cent of the global deposit value... ...(Interruptions)... | think, it is going
to bring a lot of relief to the small depositors who are unable to ... (Interruptions)...
Now, this is an arrangement in which they will ...(Interruptions)... 1 only want to
point out that the issue of moral hazard might be there because cooperatives are
involved. ...(Interruptions)... | am sure the hon. Minister will take care of it.
...(Interruptions)... | support the Bill. ...(Interruptions)... | completely support the
Bill and | completely oppose the .. ... (Interruptions)... Thank you so much.

st &t forare aea (AT : O TIREA R, 317U H9 dle ol |l {3, thank
you. SUFHTIfT H%ﬁ?ﬂ, S I8 the Deposit Insurance and Credit Guarantee
Corporation (Amendment) Bill, 2021 31T 8, H gHDI HUAIS PR &1 g

*Hon. Deputy Chairman Sir, | thank you for giving me the opportunity to speak
on The Deposit Insurance and Credit Guarantee Corporation (Amendment) Bill, 2021.
My party, Telangana Rashtra Samithi (TRS) supports this Bill. This Bill enhances the
insurance cover for bank deposits from one lakh rupees to five lakh rupees. Sir, we
welcome this move. This Bill is very beneficial to the poor people of this country. |
thank the Hon. Finance Minister Shrimati Nirmala Sitharaman for insertion of Section
15, Section 18A and Section 21 and bringing this Bill. Sir, 98 per cent of the deposits
made are because of this Bill.

Sir, besides the Reserve Bank of India, Cooperative Banks and all Commercial
banks operating across the country, the foreign Banks located in India will also come
under the purview of this Bill. Because of this Bill, if any banking institution declares
insolvency, five lakh rupees will be paid to the depositors within 90 days. Sir, | am
very happy to note that the amount has been enhanced from one lakh rupees to five
lakh rupees. This Bill will benefit the retired employees, senior citizens and
pensioners.

Sir, because of the rising inflation, we demand that the five lakh rupees should
be further increased to ten lakh rupees. In the State of Telangana, earlier the premium
amount for the Rythu Bima Scheme was borne by the KCR Government. Financial

* English translation of the original speech delivered in Telugu.
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relief of five lakh rupees is provided to the family members, in case of loss of farmer’s
life due to any reason.

We welcome the insertion of Section 15, Section 18A and Section 21 in this Bill
and we support this Bill. Thank You, Sir.

MR. DEPUTY CHAIRMAN: Shri N.R. Elango, if you speak on this subject, only then it

would go on the record. ...(Interruptions)... Hon. Member, you have to speak on
the subject. ...(Interruptions)... You have to speak on the subject, only then it
would go on the record. ...(Interruptions)... Mr. N.R. Elango. ... (Interruptions)...

SHRI N.R. ELANGO (Tamil Nadu) : Sir, mike is not on. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mike is on at your back seat. ...(Interruptions)... If you
sit there, itis on. ...(Interruptions)...

SHRIN.R. ELANGO: *

MR. DEPUTY CHAIRMAN: You are not speaking on the subject. ... (Interruptions)...
Sorry, | would move further. ...(Interruptions)... Dr. M. Thambidurai.
...(Interruptions)... Hon. Members, you have to speak on the subject.
...(Interruptions)... Then only you would be allowed and it would go on the record.
...(Interruptions)... Dr. V. Sivadasan. ...(Interruptions)... Prof. Ram Gopal
Yadav. ...(Interruptions)... Shri Ram Nath Thakur. ... (Interruptions)...

21} I 1 S1GR (ABR) : SUFHUfcy H8iqd, § 99 [de &1 qHelT $HRdl gl

MR. DEPUTY CHAIRMAN: Prof. Manoj Kumar Jha. ... (Interruptions)... 9. TSI
IR ST S, IS Y 34T T R Grel] a1 98 Reble U= STQ| .. (@aET)... AT, I
MY I1gd Sfl, A W1 AAST AR S S DI dle & fog o/ gdfa 1 @1 &,
..(ALT)... ST q1& H AT dieT] DI ST I, FIfeh STd {7 JATID! Il DI
3TART &1 oY, 9 MY W 78 gY Al ...(GE)...

ql. H= PHR =T GE X):Helqd, dg dgd &1 R {3 81 The Deposit Insurance
and Credit Guarantee Corporation (Amendment) Bill, 2021 - ®RRT 84 g4 IEEIEN

* Not recorded.
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GADR By AR A IR A1 O] 4301 HBleaT A a1 BR Gebel, wifb HBIG 500

sit Sugumfia Ul I AT ATG S, .(FE)... HUAT AT YT ATSH 379 BN |
1. I TS IIGd SHl....(Q@aH)... W1, | YT I16d SiT, @ilsl 39 A1Sd i
DI

W, IM MU qed (IR IS : STAHMT ARIGY, 37U {31 dier BT HidT T,
IHF o1y H 980 g=gdTE <1 & ...(FEH)... AR b5 754 Bl * ..(TgH). .

it IUUTIRY: A I YA ST, M g8 AR T8 2 1...(@aL).. 379 39
favg 4= grel, Tt Rl # S| ..@@aem ). ..

. Y™ MUt qied:

it SUUTIf: ITH IATe Si, 3R 314 S I U= dleidl, q4T 3! 91 Rals w
SITQH ... .(CTAET).... ST &1 IR0 ...(IGE)... Please. ... (Interruptions). ..

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, this Government is trying to
*...(Interruptions)...

MR. DEPUTY CHAIRMAN: Vandanaji, please speak on the subject.
...(Interruptions)... VVandanayi, please speak on the subject then only it will go on the
record. ...(Interruptions)... Next is, Shri Kanakamedala Ravindra Kumar.
...(Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | rise to support
the Bill. My only request to the hon. Minister is that the co-operative banks are easily

accessible to the people who are living in villages. ...(Interruptions)... So, it can be
excluded from the Bill. ...(Interruptions)... | support and welcome this Bill.
...(Interruptions). ..

* Not recorded.
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st Suqumafc: 2 G $AR [T ... EGE)... G AR ST, R 319 59 fqwg
R g, T4 MY 91 Rbls IR S| ... (QGET). .

ft gelte AR A (TSR IO 8, el : Sy wEley, H g R w &
Eﬁ?{ﬂTI ..(ddYT)... The Deposit Insurance and Credit Guarantee Corporation
(Amendment) Bill, 2021, § §9 f9a & fqwg # wg=1 9rgar g & sFR a7 |ra-
THSIHR et TG, Al HSHE B D STwd Aol IS l...(IHTH)... "

# SgaTaf: GRiiel HHR SN, 319 o1 T8l A18d Bl...@aH)... Next is Shri Anil

Desai. ...(Interruptions)...

SHRI ANIL DESAI (Maharashtra): Mr. Deputy Chairman, Sir, thank you very much.
The Deposit Insurance and Credit Guarantee Corporation (Amendment) Bill, 2021 UX

S AEcaqUl 989 BIH1 ANy o, .. @G )... 30 31 9 IR dic Bl Hidb] [T,
SIfh=1 T8 B &l 91 & [ I81 B Sl (I ). .

sft Suumfa: 31fer <|TS S, 81U fhaMi & IR H...(@EHH)... Now, the hon.

Minister will reply. ... (Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, let me take this opportunity to thank all the
speakers who have spoken in support of the Bill. ... (Interruptions)...  While there are
Members who do not want to support, | am still willing to hear them and their inputs
will be definitely thought about. ... (Interruptions)... But, unfortunately, they seem to
be talking about issues on which the concerned Ministers are willing to speak.
...(Interruptions)... Whether it is the farmers’ issue, our Minister, Shri Narendra
Tomar has always said, “l am willing to talk.” ...(Interruptions)... Now, to raise it
here, when the Minister is waiting for them to sit and discuss, just shows that they are
not interested in solutions. ... (Interruptions)... They want only to raise the issue here
as an excuse for not participating or allowing other Members to participate in the
discussion which is really a sad day for us because when the Minister is waiting for the
talks and Members want discussion here, they are not willing to have the discussion
to goon. ...(Interruptions)...

However, Sir, | want to say that this Bill is going to be very, very helpful and in
support of the small depositors, depositors who are waiting for the solution to be

* Not recorded.
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given to them. ...(Interruptions)... | will name some of the banks, and | am sure,
some of the Opposition leaders will understand that we are servicing their cause, the
cause that they brought to us. ... (Interruptions)... For example, how many from the
Opposition have not met me on the PMC Bank? ...(Interruptions)... PMC bank
depositors will be benefited by this Bill. ...(Interruptions)... Haven’t they spoken
about it? ... (Interruptions)... Haven't they spoken about it? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: If the House is in order, then only, | will allow.
...(Interruptions)... Please. ...(Interruptions)... If the House is in order.

...(Interruptions).... AT 96T ddd H @ 8Ihx V9T A E}ﬁl...(aﬁ[ﬂﬂ)... Please

go back to your seats. ... (Interruptions)... Please. ... (Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Sir, the other thing is, after tabling this Bill, a lot
of Members have asked this question whether it will apply to those co-operative
banks, which have already come under stress and where the Reserve Bank of India

has put some conditions. ...(Interruptions)...  Will it apply to all of them?
...(Interruptions)... | want to say that there are about 23 such banks.
...(Interruptions)... | name a few of them. ... (Interruptions)... Guru Raghavendra

Sahakara Bank Niyamitha ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Do you want to go back? ...(Interruptions)... Do you
want to go back to your seats? ...(Interruptions)... If all of them will go back to their
seats, then | will allow the point of order.... (Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Rupee Cooperative Bank, Peoples Cooperative
Bank, Kanpur and so on. Twenty three such cooperative banks which were declared
as...(Interruptions)...

Nt IYFUMIRT: PR AY TSI (U] Hie R STHR 964 8, Al § Wige 3% e o
Bl IR §l ...aYT)... 3T S & 1 @Ise A TS a4l §9d 8, 99 81349
ISR H Bl ... FAYT)... G4 A g 7T e W SR 90, dl H @lse
31T 3T G ...(AYT)... FHI AT &R, S del H W &, d A1 died TR
Sl ..(ELT)... @iSl, AT G4 3701 Hed R WY, § @ige 3% e} gl
...(TTIT)...

SHRIMATI NIRMALA SITHARAMAN: This is a very important Bill which will benefit
small depositors who have been waiting for a very long time. Modi sarkar increased
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the insurance from Rs.1 lakh to Rs.5 lakh. ...(Interruptions)...We want to give it to
the depositors. ... (Interruptions)... By not cooperating, by not participating, they are
denying depositors and small cooperative banks of their insurance.
...(Interruptions)... The blame should be on the opposition... (Interruptions)...for
not allowing small cooperative banks depositors to get the...(Interruptions)... PMC is
a classic example. They have been waiting. ... (Interruptions)... Many depositors
have died. Should they not get the deposit insurance? ..(Interruptions)...

MR. DEPUTY CHAIRMAN: Please go back to your seats. ...(Interruptions)... | will
allow your point of order. Let them go back to their seats. ... (Interruptions)...Please
go back to your seat, Mr. Nasir Hussain. ...(Interruptions)... No, you cannot
dictate. No, you cannot dictate the Chair. Please go back to your seats. You are
not supposed to intervene. ...(Interruptions)... You cannot order the Chair.
...(Interruptions)... Please go back to your seats. Hon. Members, | will allow your
point or order. ...(Interruptions)...Hon. Minister, there is a point of order.
...(Interruptions)... Shri Tiruchi Siva. ... (Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, refer to Rule 238(ii). It says, "A Member
while speaking shall not make a personal charge against a Member." When the
Members were speaking on the Bill, when they spoke beyond the Bill, you did not
permit them. But now accusations have been levelled against the Members of this
Parliament; whatever they want to speak on a Bill they can. But it cannot be dictated
by the Treasury Benches that you have to speak this and that, and raising allegations
against a Member cannot be... This happened yesterday also and today also. So
the Members are protesting... (Interruptions)...and because of that they have also
been suspended. Sir, if any remarks have been made against the Members of the
opposition, that has to be expunged.

MR. DEPUTY CHAIRMAN: Tiruchi Sivaji, you are a very senior Member.
...(Interruptions)... You are a very senior Member. | allowed your point of order in
spite of the fact that the House was not in order. | allowed you. ...(Interruptions)...
But let me come back. ... (Interruptions)... ¢l 240 &$ d8d, TR DIy QRT dlef el

%\', dl 3T disturbance $§'i, ok 31IQ'i, ST EBQ'iI, it is not proper.

...(Interruptions)... Whatever you are saying, it wil be examined.

...(Interruptions)... It will be examined. ...(Interruptions)... | am not
going... (Interruptions)...It will be taken... (Interruptions)...
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SHRI TIRUCHI SIVA: Sir, my point of order... (Interruptions)...

MR. DEPUTY CHAIRMAN: You have already made your point of order.
...(Interruptions)...

SHRI TIRUCHI SIVA: The Minister's reply should have been only with regard to the
Bill, not about the Members. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: | have already told you that it will be examined for both the
sides. ...(Interruptions)... All  sides should honour this; all the
sides...(Interruptions)... Now, the hon. Minister. ... (Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Therefore, the interest of the small depositors
will have to be kept in mind for whom Prime Minister Modi has increased the
insurance amount from Rs.1 lakh to Rs.5 lakh and within 90 days of the moratorium
being applied and also for all those who are already under stress, this money will be
available. ...(Interruptions)... Therefore, | want this House to consider this Bill and
pass it.

MR. DEPUTY CHAIRMAN: The question is:
"That the Bill further to amend the Deposit Insurance and Credit Guarantee
Corporation Act, 1961, be taken into consideration."

The motion was adopted.
MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill.
Clauses 2 to 7 were added to the Bill.
Clausel, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, the Minister to move that the Bill be passed.

SHRIMATI NIRMALA SITHARAMAN: Sir, | move:
"That the Bill be passed.™

The question was put and the motion was adopted.
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The Airports Economic Regulatory Authority of India (Amendment) Bill, 2021

MR. DEPUTY CHAIRMAN: Now, we shall move to the next item of Business, the
Airports Economic Regulatory Authority of India (Amendment) Bill, 2021.
...(Interruptions)... Shri Jyotiraditya M. Scindia to move a motion for consideration
of the Airports Economic Regulatory Authority of India (Amendment) Bill, 2021.
...(Interruptions)...

AR famr= w3 (o sforifeca oo, Riferm): Feie, § wara axanrg:
"fop IR foam== anfSres faf~amye urferevor TfSfe™, 2008, <id T4 R
TRT WY H, T 3R G B dTot [Aed IR fa=R fovar o)

..(TTT)...

The question was proposed.

St STy S AT Iod RBIIST R 32 €, 9 899 & B Bl dlS 37 &
..(AHT).. H I warn BT B ...(FFEH)... ST AT & BiF A RIS o
T T, d BS99 & Al BT Iecie B I8 &l ...(FaHM)... | am warning from the
Chair. ...(Interruptions)... Please, ...(Interruptions)... Now, message from the Lok
Sabha; Secretary-General. ... (Interruptions)...

MESSAGES FROM LOK SABHA - Conta.

The Commission for Air Quality Management in National Capital Region and
Adjoining Areas Bill, 2021

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha.

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, | am directed to enclose the Commission for Air Quality
Management in National Capital Region and Adjoining Areas Bill, 2021, as passed by
Lok Sabha at its sitting held on the 4™ August, 2021."

Sir, | lay a copy of the Bill on the Table.
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st SuIHTfa: 9T 3 Hriare! 15 e & fofw wIfia & Sl 21 ...(@agr ). e
& HrIare! 15 e & forg wifa o SIh 21 ...(caem)...

The House then adjourned at forty-two minutes past two of the clock.

The House reassembled at fifty six minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

GOVERNMENT BILLS - Contd.
The Airports Economic Regulatory Authority of India (Amendment) Bill, 2021
MR. DEPUTY CHAIRMAN': The first speaker is Shri Partap Singh Bajwa.
PROF. MANOJ KUMAR JHA (Bihar): Sir, | have a point of order.
MR. DEPUTY CHAIRMAN: Yes.
PROF. MANOJ KUMAR JHA: Thank you hon. Deputy Chairman, Sir, this point of
order is in sync with Rule 258 and 267. Hon. Chairman has admitted certain notices

under Rule 267. | just wish to convey that the sense of the House, who gave notice, is
about the repeal of the farm laws. | think that should be the point of discussion.

ot SUMUAA : A FAS SH, you know b TS & A S fao+< 81T &,
point of order e I IR B Wehdll ©. Even then | allowed you. Y<Td 78 STSTdT S,

MBI “The Airports Economic Regulatory Authority of India (Amendment) Bill”, 2021
UR i1 21 3R 319 YIRUICH & el IR Glell, df 3MYd! a1d Rebis U- S|

2t yam R gt (d9e) - STHEia S, e e @aur).. R, Rt Ay
S “The Airports Economic Regulatory Authority of India (Amendment) Bill, 2021”
APR AN S, H IH IR IE! HET ATl g 1o HIS[QT TRPR 81 H I$ 8l 8 AR AN
Y BT RIS [HAH SHA 1R .. (FET)..

it SywHEfd : 3T TIRUICY dTel fdel TR T ..(@ae ). A1 §ToTaT Sil, 319
WRUCH TR GIfelU] ..(@aeT)..
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it yramy e arotan : STawfa o, fF T ga v f

8 91T Y 98] &3 &, SISTTH- V- loredl T 817"

sl IUWHMRT ;3779 QIRUICH dTel el UR STy | ..(aEm). H 39! SIS gl
(AL, 3T S € fh ©ed & d8d Sl [T 8=89 & 9 ©,..(FaT).. S9!
TR el Fhd Bl .(FgHYT).. It is not going on record.

it yarg Rig arorar : -

SHRI ELAMARAM KAREEM (Kerala): Sir, Rule 256 is regarding the suspension of the
Members.

MR. DEPUTY CHAIRMAN: It cannot be raised now. We are not discussing the hon.
Chairman’s decision. The next speaker is Shri K.R. Suresh Reddy. If you have a point
of order on this subject, | will allow you.

SHRI K.R. SURESH REDDY (Telangana): Sir, air travel is no more a luxury travel, air
travel is very essential. Nowadays, we have seen that common man uses air travel.
So, sustaining the airports and the travel facility is very essential. The Government has
come forward with a Bill which takes care of these requirements. We support the Bill
with certain apprehensions and some caution to be told to the Government. | would
like to know from the hon. Minister, during his reply, as to what is the criteria for
clubbing major and other airports which he has proposed in the Bill. Does the
clubbing of these airports have any international impact on the classified major
airports which have been classified as major airports? If they are clubbed with other
airports, will it have any international implications? Is there a possibility of a major
airport owner exiting from a minor airport... (Interruptions)...

sft Sywumfd : S AMA 9GS I H §, L(Q@EETH).. I 31Y1- 37! Hie IR S|
..(FdYT).. Please go back to your seats. ... (Interruptions)...

* Not recorded.
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SHRI K.R. SURESH REDDY: In the guise of clubbing profitable and non-profitable
airports, is the Government thinking a way of exiting out of the entire profit-making
airports and, Sir, there is a huge... (Interruptions)...

St YU AT ASH HIT [ BIS R 1 %dh | (). ST A1 I
IR BTS2 © ..(FTH). I el 255 & dad T HAT a1 (LT )..

3.00 P.M.

SHRI K. R. SURESH REDDY: For example, there has been a proposal for Nizamabad
in Telangana. ... (Interruptions)...There has been a proposal to start an airport which
has been pending for many, many years. ...(Interruptions)...When this new Bill
comes into place, will it club the building of new airports? ... (Interruptions)...Will the
responsibility be with the owners of the profitable airports? ... (Interruptions)...Will
the Government still come forward and build these airports? ... (Interruptions)...With
these few words, | thank you and we support the Bill.

DR. M. THAMBIDURAI (Tamil Nadu): Mr. Deputy Chairman, Sir, | thank you for
giving me the opportunity to speak on the Airports Economic Regulatory Authority of
India (Amendment) Bill, 2021. ... (Interruptions)...Sir, the Bill is a very nice Bill.
...(Interruptions). ..l have already requested the hon. Minister to see that the Hosur
Airport must be operated. ...(Interruptions)...Therefore, this Airport is clubbed with
the Hosur Airport. ...(Interruptions)... Therefore, | support this Bill.
...(Interruptions)...Thank you.

SHRI V. VIUAYASAI REDDY (Andhra Pradesh): Sir, | rise to support this Bill on behalf
of my VY.S.R. Congress Party and Shri Y.S. Jagan Mohan Reddy Garu.
...(Interruptions)...By clubbing profitable and non-profitable airports as a group and
offering it as a package to the prospective bidders, the Bill will come out with
development of more airports in low volume areas especially rural locations.
Therefore, it has to be supported. ... (Interruptions)...The second point is that since
the big and small airports will be grouped together, it will lead to simultaneous
development of small airports. ...(Interruptions)...This will help to expand the air
connectivity in the country. ...(Interruptions)...With these observations, we support
this Bill. ... (Interruptions)...Thank you very much, Sir.
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MR. DEPUTY CHAIRMAN:: Shri Bikash Ranjan Bhattacharyya.
...(Interruptions)...You speak only on the Airports Economic Regulatory Authority
(Amendment) Bill. ...(Interruptions)..

SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): Mr. Deputy Chairman,
Sir, while | get your kind permission to speak on the Bill, | hope the Chair would be
kind enough not to interrupt. ...(Interruptions)...\When a Member speaks, please
allow him to speak uninterruptedly. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You have to speak on the subject. ... (Interruptions)...

SHRI BIKASH RANJAN BHATTACHARYYA: | am on the Bill. ... (Interruptions)...l am
not going to speak beyond the scope of this Bill. ... (Interruptions)...This Bill has
been brought about only with a view to *

MR. DEPUTY CHAIRMAN: You are not speaking on the subject.
...(Interruptions)...Prof. Ram Gopal Yadav, not present. ...(Interruptions)...Shri

Ram  Nath  Thakur. ...(Interruptions). Prof. Manoj  Kumar  Jha.
...(Interruptions).. ATA-I ST ST, 3MYP] [T GR & IIeA=T 2 |...(HILT). .

PROF. MANOJ KUMAR JHA: Sir, | promise. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: All these people are here to speak. ... (Interruptions)...

. AT $AR S H A SUGRT qeled, O 39 sAR dew JifiRIfe
AT STt pfae ¥ MY, AT & <71 17 27 b AERTS & 81 &1 AeRTS & faaTs
BIM...(aE).. 316 B fh AeRTST ST A 78RS & 81 S| <fd fSaha =i
2 I Ta IR® I 9 A1Y 71 32 2 3R S8 aRW 9a © . (G )..

sft IIQIMRT 3779 39 [ IR 2] 91t 2 B ....(ALH)... 39D 91 Rebls U= T8l
ST &l 21 Sl I8 ITvn -rguiRId| 57 Wi AR BidHG - IgUiRrdl 57
el PHR T 3TADHT 399 fI9g IR 2 i1 2|

7t Feitel HHR T : § S 97 R qrem|

* Not recorded.
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it SuUTafe : SifeTvl

it ?j‘éﬂ?'l PHR THI R, Airports Economic RegulatoryAuthorityﬁWﬂ-ﬁﬁﬁ
QIRUIS, g YIRUIC AUl AT8d &l 901 &1 H a1 arsdl § {6 Sl I8 I a9
ST V&1 7, 39 S & dad o1 U1 S dl el S~ O ... (e ). .

N IUMUMRA  : A e, 1Y 33T fAST R 9T, 99 ef 3MYh! 91d Rbis )
SITQT .. (TGET). .

7t eltel HAR AT : § S0 g R BT gl

SN SYFUTIT : AT TS 311 591 faIv uR Ted |

st Gellad PR T[ET: AR, 377 G dlei DI golToid &, H 591 (99 IR 91t &7 &
QY b BN IUHH  HEAYUl &F &l g9b foIY 3MMUT regulatory authority
TS |...( L) .

it efiel HAR TAT: 37 VIRUICH Dl G XA IS, ...(FFeH)... Bgeam &1

St SUHUTTT : A GG, 319 TIRYICH & Vg R Giferq] ... @ae)... A1
GRS S, MY TIRYICY o 99y 4R 9IfeTy, 31 49y uR &1 ...(@aeT)... 41 Sil. .
G| ..., RTA S, I SHl| ... (GEH)... G Sil, YD 1l
Repl€ 4R 71 ST LT Bl ...(GEH). .

i} et o T -
SHRI G.K. VASAN (Tamil Nadu): Sir, this is a very important Bill. | rise to support
this Bill. ... (Interruptions)... There is a hope in the country after a young and dynamic

Minister has taken over this portfolio. ... (Interruptions)... Most of the Indian airports
which are there in big cities have international standards, but | request the Minister to
concentrate on the smaller airports, so that the people from the smaller districts ...
...(Interruptions). ..

* Not recorded.
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sit STwHmia ;. A SR, $9 )8 B protest ...(@GHT)... 3T Th-GAX Bl
i 9 <, I8 98l 78l gl ...adH)... I8 Fel 98l ¢l .8 )... A1 95,
39 Uh- &R Bl dlei 7 &, TS Fa & IR0 3R TRHAT & Rl 8, ...(ae)...
® 235 & RIelT® Tl ... HILT)...

SHRI G.K. VASAN: Kindly see that under the UDAN scheme, more airports come to
Tamil Nadu. Thank you very much.

St SuwumEfy ;S ST SrSTdd| . (@EHTH).... 31TUd IR Udh e &1 993 B
...(TAET)... 31T 31T+ e UR 3| ...&FETH)...

AT T IR JYEIRTT @5 § I59 #34 @t IHEN 3eEae) ¢« S
TIRAT AR, oI SR R St & 9t o a1 & .. (@ae )., 3R 57

it UMUM@ AR AAT S, 3N favg WR Sifery| ... (@aEr). .. 39 faw uR diefdl,
ql MYD! 91 Repls R AT ... (CQGE)... 319 {99 TR qied| ....(aET). .

sft ISR JTSTad : S It § 31, 31 39d! suspend HRT ...IFEHT)...

sit IuwUEfd 3BT a1 Rpls W 8] S I B ... (@ILH)... R x|
...(TET)...

IR faeE W= e SOiftrifeer v, fifemn) - STawf weled, # sud arfad
 gIaTS 3MUd BHRAT AT T, .. @AHT)... AR TARN AR AT GG1 DI, g
9 HEcdThiel iR Fecaqul fderge uR U+ g1d I ... )... Ydd ({8 qrefar
Y, . AR, I E! WIEd, UH. AdIgRs A1ed, 4. f[Isrmrs gl |red, e o
SR |18, HI. 7S $AR 91 S, el AR TSI, Si.6. I Sil, IHaT
3TSTIC Sfl, ... AL)... IR WRGR &I Je! A 3R f[aRgRT 8, ...(@ag™)... Sl
T H2A1, SR~ HIST St 7 6T o7 fh a8 Il Ug=+ arell AfRh Y 8dTs ST8Tol §
B PN, ... T&I TIRI TRBR BT A& AR FART Adhed o7 3R IH &H
ATHR B S I8 B ... @dYT)... BRI g 3R fIaRyRT 8 - "9ddT 91, Fadh]
e 3R Fe@T fawarg” | ...@agT)... 919 89 a1 39 fdge &l qika &, ar
BIC-BIC YL H, ST 34 a7 A1 o HEl, ...(FGM)... IR TS A8 ABGd o
BEl, BIS-BI TR § WRUIeH e fhy Smdd ... (@aum)... 98T §3- 93 =™l
H Airports Authority of India oY RoreRY T %\’, eI 89 BIC e § Y v

* Not recorded.
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R B ... @aHH)... AR IR’ 3 A 3R faRRT 89 S o ....(aeM)...
TARI ARBR B J&I A IR [TaRERT 2 b 89 A H 3[R Sd © ...(FaE). .
3R fouer sraaR # | FAKN @l Bl ...(AH)... Had FGq H &I qF BRAL, IS
STHT AHHG Bl ...(IIHH)... TAR By AT Gawil 1 B 31 goa H1 AU &, &4
I HETOR YE| ..(FAYH)... | U B 1 39D A1 | 9] Bl Ha-1 aredl &,
70 ATl § 21 $hddl 75 TIRUICH FANI...@ALT)... T AlGl ol & WHR 1 B:
AT & G YIRUICH Bl T BT 91 BN 75 ¥ 136 B [SAT...(@GEH)... & ARN
7 QIRUITH B i B S9e1 DR [SATL...(QEH)... 59 [AeTD & A1 & AT BT
USTTAAT®HROT BRI, ATAT BT ABAABRIT BT 3R SHIAT X TP ST8i- S8l ¥eld
B ....(IGHT)...

AN Y& AIG GG, 9. AN 31 S 7 34! U a1 Hell...(aH ). .
IBI WX 3T DI G H 98l (ST, (@EH)...  H 3P I8! Hel ared g,
HAIST 317 Sf, 319 RN # SAifdgl...aen)... 3ad A8RTST Al Mad! faue &
q1eT & & IR PRGHAT WRBR H B...(GEH)... S ARBR] U bR 370 T2
& TSl Plets] WIS 81 (@EHT)... 39 39 R # Hifby, hy TR &1 aRw
R BiGT...(aHH)... gART A4 IR [arRgRT € {6 39 fats & g1 o
BICI-BICT BB &, TXHIT DI, T B, AMSTT & SRGTST B, 3FH &b B!
D1, STEl DIy ARh TATg STaTSl DI HgAT W el B Al ATl...—GHH)... 39 Bic-
BIC T W TS 150 W 170 FATSSH 8% 8K Mdveldl § 3R 3 5 HI I glaar
T B & ... (aE ). .

SYFHMRT 781G, H YH e w1 =red § {6 I8 U deardiel fadus
g, Frad omaR R <91 # e 3R wafd & U =18 +iia @ ST l....(aaem ). .
S FIEHI I UIRd {51 SY ... (@ae ). 95d-98d g-4aig |...Sae ). ..

MR. DEPUTY CHAIRMAN: The question is:
"That the Bill further to amend the Airports Economic Regulatory Authority of
India Act, 2008, as passed by Lok Sabha, be taken into consideration."

The motion was adopted.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill.
Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
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...(Interruptions)...

it SaiforTfeca wo. Rt : weiea, § wRairg ora g
"o fagge 1 wRd fhar g
...(TTH)...
# SUWHMRT: 3T AU AISH WR Y, 3R 319 =78d &, Al H SISt HRdr gl

..(FG)... 37TT YT T WX S L....@ELH)... MY I H ES &, TR M8 &
3R fedis &) AT A 2 Bl

The question is:
"That the Bill be passed.™
The motion was adopted.

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet at 1100 hours on
Thursday, the 5" August, 2021.

The House then adjourned at thirteen minutes past three of the clock till eleven of the
clock on Thursday, the 5" August, 2021.
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